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.} sECTION?29 | R THE PUNJAB EXCISE ACT, 1914 153

25. Prohibition of possession ofin’co:dcantﬁrdanully manufactured, imported etc.
- No'person shall have in his possession any quantity of any intoxicant, knowing
. the same to have been unlawfully imported, transported, manufactured, cultivated or
collected, 6 knowing the prescribed duty not to have been paid thereon. :
' 4 S e C.Sale '
26. Sale of intoxicants LT L '

- Noliquor shall be bottled for sale and no intoxicant shall be sold, exceia’runder the

authority and subject to the terms.and ‘conditions of a license granted in that behalf:
. -provided that— ‘ S ¢ , ,

' (1) a person licensed under section 20 to cultivate the hemp plant, ‘may sell

. withouta license those portions of the plant from which intoxicating drugs

can be manufactured, to any person licensed under this Act to deal in the

Same or to any officer whom the Excise Commissioner may appointin this

behalf;-. - T T S N _ '

] @ a person having' the 'right to the tari drawn from any. tree may sell the_ same

& .' without a license to a person licensed to manufacture or sell tari under this

- (3) on such condition as the Excise Commissioner may determine, a license for

- sale under the excise law for the time being in force in other parts of India

may.be deemed to be a license granted in that behalf under this Act;

() of manufacturing or of supplying by wholesale, or ofboth, or
- (i) of selling by wholesale or by retail, or o " B
© (i) of manufacturing o - of supplying by wholesale, or of both, and of selling
oY byretail, any:co %%gﬁquor orintoxicating drug within any specified local
© arear..s R : : : C
(2) The Collector shall grant to a lessee under sub-section (1) a license in the terms
i ofhislease;and; when thete is nocondition in the lease which pr_ohibits:subletting may,
- on the application of the lessee, grant a license to any sub-lessee approved by the
i Collector. -~ , i, o . ‘ _—
. 28, Manufacture and:saleof liquor in Mlhtary Cantonments

tiilitary‘cantoniients and within such distance from these _!
Verhment in any case may ‘prescribe mo-license for the S

ol

iquorand nolease of theretail vend of liquor; such as is described




" inrespect thereof.

10 THE DELHI EXCISE ACT, 2009 SECTION 25

(3) In the case of cancellation or suspension of licence under sub-section (1), the fee

-payable for the balance of the period for which any licence would have been current but

for such cancellation or suspension, may be recovered from the ex-licensee as excise
revenue.

(4) The holder of a licenice or pérmit shall neither be entitled to any compensation
for the cancellation or suspension thereof nor to refund of any fee paid or deposit made
18. Bar to the right of renewal and to compensation '

No person to whom a licence or permit has been granted, shall be entitled to claim
any renewal thereof, and no claim shall lie for damages or otherwise in consequence of
any refusal to renew a licence or permit on the expiry of the period for which the same
remains in force.

19. Surrender of licence

No holder of a licence granted under this Act shall surrender his licence except on
the expiration of one month’s notice in writing given by him to the licensing authority
of his intention to surrender the same on payment of the fee payable for the licence for
the whole period for which it would have been current but for the surrender:
~ PROVIDED that if the licensing authority is satisfied that there are sufficient
reasons for surrendering the licence, he may remit to the holder thereof the sum so
payable, or any portion thereof, on surrender. :
20. Transfer of licence or permit

The licence or permit granted under this Act is not transferable except with the
prior approval of the licensing authority subject to such terms and conditions as may
be prescribed. ' '
21. Grant of exclusive privilege of manufacture, etc.

Subject to the provisions of this Act and the terms and conditions as may be
prescribed, the Government may grant to any person a licence either jointly or severally,
for the exclusive privilege of manufacturing, supplying by wholesale and sale by retail
within any local area. : :

22. Removal of liquor from manufactory, warehouse, etc., on payment of duty

No liquor shall be removed from any manufactory, warehouse or other place of

storage established under this Act without a relevant pass and unless duty and fee

- payable hasbeenpaid orabond as may be prescribed, hasbeen executed for the payment

thereof. :
23. Prohibition of sale to certain persons

No person or licensed vendor or his employee or agent shall sell or deliver any
liquor to ‘any person apparently under the age of twenty-five years, whether for
consumption by self or others. .
24. Prohibition of employment of certain persons

No licensee shall employ or permit to be employed in his premises any person
under the age of twenty-one years, or suffering from contagious disease.
25. Closing of shops for preservation of public peace v

The Deputy Commissioner or any other officer authorized by him may, by notice
inwriting to the licensee, require that any shop in which any liquor is sold shall be closed

- ———at-such-time-orfor-such-period-as-he-may think necessary for preservation of public

peace:
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